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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
EXECUTION APPLICATION NO 8 OF 2024
IN
ORIGINAL APPLICATION NO. 122 OF 2023 (WZ)

Rohit Manohar Joshi )...Applicant

IN THE MATTER BETWEEN

Rohit Manohar Joshi )...Original Applicant
Versus

Thane Municipal Corporation )....Respondents

SUBMISSIONS ON BEHALF OF THE APPLICANT FOR IDOL
IMMERSION

1. The Applicant is submitting the present suggestions on the immersion of
religious 1dols in conformity with the Revised Guidelines for Idol
Immersion published in May 2020 (“2020 Guidelines”) by the Central
Pollution Control Board.

2. At the outset, the Applicant reiterates that the Guidelines calls for a
complete prohibition and ban on the use of Plaster of Paris (“PoP”) for the
production of religious idols that are intended to be immersed in water
bodies. As such, if the said ban is enforced, any idols being immersed in

water bodies, whether natural or artificial, will be made of natural
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materials such as clay and mud, which will disintegrate easily in
comparison to Plaster of Paris.

. It 1s pertinent to note that the Hon’ble Bombay High Court vide its order
dated 30.1.2025 directed that the use of Plaster of Paris be banned for
making idols as well and also reiterated that the ban would apply for the
immersion of PoP idols. A copy of the order of the Hon’ble Bombay High
Court dated 30.01.2025 has been appended to this note as Annexure A-1

. The Applicant therefore submits that if this ban on the use of Plaster of
Paris is strictly enforced by the Respondent Authorities, and the
Respondent Corporation actively disallows the manufacture, sale and
immersion of Plaster of Paris idols, to a large extent the issue raised by the
Respondent Corporation about large idols requiring direct immersion in
natural bodies will be mitigated, as the immersion of idols made of natural
material is not as harmful for the environment and ecology of water
bodies when compared to the immersion of Plaster of Paris idols.

. The Applicant further submits that Guideline no 4(vii) reads as follows,

“ In the interest of protection of environment, Urban and Local bodies
(ULBs) shall impose restrictions on height of the idol to the idol making
agencies or manufacturer or craftsman or artisans (as lesser the size of
the idol better would be the immersion process and less consumption of
materials required for making idols) depending on the availability of
water bodies, provisions made for idol immersions by the ULBS”.

. It is therefore evident that Respondent Corporations are expected to
stipulate height limits for idols sought to be immersed. It is pertinent to

note that Municipal Corporation of Greater Mumbai has in fact issued
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such directions in the past, copies of which have been annexed hereto and
marked as Annexure A-2 colly.

7. Similar directions were also issued by the State Government for Navratri
festivities and Ganpati festivities during Covid-2019. Copies of directions
issued by the State Government dated 29.09.2020 and 29.06.2021 have
been annexed hereto and marked as Annexure A-3 colly.

8. It is therefore submitted that the Respondent Corporation should also
stipulate maximum height limits for idols to be immersed in water bodies
similar to those issued by the Municipal Corporation of Greater Mumbai
and State Government, and is also required as per Guideline 4(vii) of the
2020 Guidelines.

9. The Applicant further submits that the Respondent Corporation, in terms
of the recommendations of the Committee constituted as per the order of
this Hon’ble Court dated 26.09.2023 in OA 122/2023 should increase the
number of artificial tanks and ponds and idol collection centres

10.Lastly, the Respondent Corporation, if it further feels necessary, can
identify sites as per its information to collect large idols, provided such
collection and disposal is done in conformity with the Solid Waste
Management Guidelines

Submitted by
Ll

Rohit Manohar Joshi
Applicant



200

Annexure A-1

5.96.24-pil.docx

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
CIVIL APPELLATE JURISDICTION

PUBLIC INTEREST LITIGATION NO.96 OF 2024

Digitally

Sgned by, Rohit Manohar Joshi & Ors. ... Petitioners

BASAVRA] GURAPPA
GURAPPA PATIL

PATIL Date:
2025.01.30 VS'
19:49:02
+0530

State of Maharashtra & Ors. ... Respondents

Ms. Ronita Bhattacharya Bector a/w. Ms. Sejal Khan for the
petitioners

Mrs. Neha S. Bhide, Government Pleader with Mr. O. A.
Chandurkar, Additional Government Pleader and Mrs. Ms. G. R.
Rahuwanshi, AGP for respondent Nos.1, 4, 11, 13, 15, 17, and
19

Ms. Jaya Bagwe for respondent No.2 MPCB

Dr. Milind Sathe, Senior Advocate with Mr. Anand Khairnar i/b.
Mr. Komal Punjabi for respondent No.3 - BMC

Mr. Narayan Bubna for respondent Nos.5 and 6

Ms. Pooja Joshi Deshpande for respondent No.7 - Ulhasnagar
Municipal Corporation

Mr. Rohan P. Gaikwad h/f. Mr. Sandeep D. Shinde for respondent
No.8

Mr. Dinesh P. Adsule for respondent No.9

Mr. R. V. Dighe i/b. A. S. Rao for respondent No.10 — Ambarnath
Municipal Council

Mr. Rakesh R. Bhatkar for respondent No.12

Mr. Sarang S. Aradhye a/w. Ms. Gauri Velankar and Mr.Shantanu
Gurav for respondent No.14

Mr. M. L. Patil for respondent No.16
Mr. Abhijit Adagule for respondent No.18

Mr. Abhinandan Vagyani and Mr. C. M. Lokesh for respondent
No.20- CPCB

Basavraj Page | 1
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5.96.24-pil.docx

Mr. S. M. Gorwadkar, Senior Advocate i/b. Mr. Satyajeet Joshi
and Mr. V. N. Bolinjkar for respondent No.21

Mr. Satish Muley a/w. Mosin Naik and Zhoaib Sayyed for
respondent No.22.

CORAM: ALOK ARADHE, CJ. &
BHARATI DANGRE, J.

DATE : JANUARY 30, 2025

ORDER (PER : CHIEF JUSTICE)

1. In this petition, the petitioners, inter alia; sought ban on

Plaster of Paris for manufacture of the religious idols.

2. A Division Bench of this court, on 31 July 2024 had issued
notice. In response thereto, respondent Nos.1, 2, 3, 5, 6, 7,
9,18, 19, 20, 21, 22 filed their response.

3. Learned Amicus submits that there is Maghi Ganesh
Festival which shall be celebrated on 1 and 2" February 2025
across the State of Maharashtra and the idols of Lord Ganesh
made of Plaster of Paris are available for sale in the market. It
is, therefore, submitted that respondent Nos.2 and 3 be directed
to ensure that the idols made of Plaster of Paris are neither sold

nor immersed.

4. On the other hand, Dr. Milind Sathe, learned Senior
Advocate for respondent No.3 - Mumbai Municipal Corporation
submits that respondent No.3 shall ensure compliance of

guidelines issued by the Central Pollution Control Board (CPCB).

Basavraj Page | 2
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5. Mr. S. M. Gorwadkar, the learned Senior Advocate
appearing for respondent No.21 submits that the members of
respondent No.21 - Association are idol makers and in case any
interim order is passed, they would be deprived of their

livelihood.

6. We have considered the rival submissions made on both

sides and have perused the record.

7. The CPCB has issued the revised guidelines for idol
immersion. Clause 2 thereof bans making of Plaster of Paris

idols as well as its immersion, completely.

8. A challenge was made to the aforesaid guidelines by the
Association of idol makers on the ground that the same violate
the fundamental rights guaranteed to the members of the
association under Articles 14, 19, 21, 25 and 300A of the
Constitution of India. A Division Bench of this Court in the case
of Ajay Sadashiv Vaishampayan Vs. Union of India
(W.P.No.7015 of 2022) has repelled the aforesaid challenge
by an order dated 27" June 2022.

9. It is also pertinent to note that a Division Bench of Madras
High Court, by order dated 17™ September 2023 passed in CMP
No.12428 of 2023 inter alia; held that a person has no right to
make an idol of Plaster of Paris and granted interim order
against manufacturer, selling and immersion of idols made of
Plaster of Paris in adherence to the revised guidelines issued by
the CPCB.

Basavraj Page | 3
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10. The aforesaid interim order passed by the Madras High
Court was challenged before the Supreme Court by way of
Special Leave Petition (Civil) N0.38492 of 2023, which has been
dismissed by three-Judge Bench vide order dated 18™
September 2023.

11. For the aforementioned reasons, we are inclined to grant

the interim order as prayed for.

12. It is, therefore, directed that respondent No.3 to 10, 16
and 18 19 viz. Municipal Corporations and the Collectors of the
Districts shall ensure that clause 2 of the revised guidelines for
idol immersion issued by the CPCB which bans making of Plaster
of Paris idols as well as its immersion completely, shall be

adhered to strictly in letter and spirit, henceforth.

13. Stand over to 20" March 2025.

(BHARATI DANGRE, J.) (CHIEF JUSTICE)

Basavraj Page | 4
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Annexure A- 2 colly
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ENGLISH TRANSLATION

BRIHANMUMBAI MAHANAGARPALIKA

KR. MDF/OD/752/JAN, Dated - 01.07.2021

Subject- Grant of Permission to idol makers for

erecting Mandaps.

Reference- KR. MDF/OD/101/JAN, Dated -

17.05.2021.

With reference to the above case vide Cir. Kr.10 published
on the above-referred reference it is directed that permissions to
be given this year after normalisation of situation after
containment of Corona Pandemic will be as per appropriate
Government directions. Vide KR.RLP/0621/PR.KR.144 /VISHA
1 B, dt. 29 June, 2021 circular has been received from the
Government of Maharashtra with reference to celebration of

Sarvajanik Ganeshotsav.

Accordingly, now action is in progress for giving
permissions to Mandaps of idol makers by charging prescribed
fees with effect from 01.07.2021. The circular vide
KR.MDF/101/JAN, dt. 17.05.2021 with reference to giving

20
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2
permissions to idol makers is available at

“https:/ /portal.mcgm.gov.in/iri/poral /anonymous /1Circuis”.

Copy of the same is also enclosed herewith for your reference.

Every year mostly in the month of May circulars are being
issued about charges to be paid by idol makers for mandaps due
to which applications of idol makers for mandaps are accepted
from that time. But this year as the said action is being
commenced with effect from 01.07.2021 due to shortage of time,
considering the Police being busy with measures for containing
Corona Pandemic, like last year even in this year partial
modification as under is being made in the procedure for giving
permissions. Those idol makers who were given permissions last
year, without sending applications of such idol makers to
Local/Traffic Police, considering Police permissions given last
year they should be given permissions after scrutiny by the Ward

Office.

In the background of Covid-19 Pandemic, along with
application for erection of Mandaps undertaking about the
requisite issues should be obtained from idol makers. Format

of the said undertaking is enclosed herewith.
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3
Undertaking to be submitted by idol makers along with the
applications with reference to Covid should be given by the Ward

Office and the same should be got signed form the idol maker.

As earlier, scrutiny of applications from idol makers
submitting it newly and for the first time should be got done

through the Local/Traffic Police as well as the Ward Officer.

Ward Office should give permissions to traditional idol
makers and not only for the erection of Mandaps for sale of idols

prepared elsewhere.

Copies of the format of Undertaking and the circular about
Government of Maharashtra guidelines vide KR.MDF/101/JAN,
dt. 17.05.2021 in respect of procedure for and grant of
permissions to idol makers are enclosed herewith for immediate

reference.

Enclosure — As above.
Sd/-
Deputy Commissioner (PARL.-TWO)

Addl./Dy. Commissioner (Pari.-1, 3.4, 5, 6, 7)

Copy with compliments forwarded for information.

Assistant Commissioner, ‘A’ to ‘T’ Ward

Copy forwarded for information and further action.
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UNDERTAKING

Necessary Undertaking to be submitted by idol makers
for erection of Mandaps for preparing Ganesh idols for

celebration of Ganeshotsav 2021.

I/We (name and

address of idol maker) after careful consideration, am/are giving
the following undertaking for permission for erection of Mandap
for preparing Ganesh idols in the wake of outbreak of Covid 19

Pandemic.

On seeing the Covid-19 Pandemic obtaining we will strictly

comply with the following terms and conditions.

1) We undertake that idols prepared in the Mandap will not

be more than 4 feet in height.

2) For prevention of ill effects of Corona virus we will restrict
the size of our Mandap to the bare minimum due to which
there will be no incident of crowding / crowd going out of

control.
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3)

4)

S)

6)

7)

2
We will take precaution to ensure a distance of minimum
six feet between the idol maker and his artisans. We will

strictly comply with the rules of social distancing.

We will make it compulsory for each idol maker / artisan
in the Mandap to wear mask. At any given time more than

5 idol makers/artisans will not be there in the Mandap.

We will get the Mandap sanitized three times in a day, as
also make Sanitizer available for use of the idol makers /

artisans.

We will take precaution to ensure that devotees |/
(customers) do not crowd outside the Mandap. For
devotees coming to collect idols we will allow entry of a
group of five persons into the Mandap and to control

crowding given them prior appointment.

All restrictions issued as per circulars from time to time by
the State Government for making applicable Level of
Restrictions for Breaking the Chain will be maintained. We
will not allow any relaxation therein on the occasion of

Ganeshotsav, is acceptable to us.

212



8)

9)

10)

We will strictly comply with the rules laid down by

Brihanmumbai M.N.P. and Police Administration.

Reservation of authority by the Mahapalika for withdrawal
of permission given due to some special situation is

acceptable to us.

We will not take any action due to which there will be
spreading of Corona virus. If we do so we will be liable for
action as per Epidemics Act 1897, Disaster Management

Act 2005 and I.P.C. 1860.

Name of idol maker
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ENGLISH TRANSLATION

BRIHANMUMBAI MAHANAGARPALIKA

Office of the Deputy-Commissioner (Pari.-Two), F/South

Ward Office, Parel, Mumbai - 400 012.

KR. MDF/3483/JAN, Dated - 23.03.2022

Subject- Sarvajanaik Ganeshotsav — 2022.

Reference- 1. KR. MDF / OD / 27 / JAN, dt.
11.05.2020.

2. KR. MDF / OD / 727 |/ JAN, dt.
10.07.2017

3. KR. MDF / OD / 418 / JAN, dt.

12.05.2017

The following guidelines are being issue with reference to

Sarvajanik Ganeshotsav-2022 as per approval of MNP

Commissioner —

Erection of Temporary Mandap (Idol Maker’s Mandap) for

preparing Ganpati idols :

Regarding permission for Mandap — Charges for permission
levied on Mandaps of Idol Makers are being increased by

10% every year. However, in the background of Corona
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2
Pandemic, considering the financial difficulties of the last
two years at all levels, like the last two years, even in this
year no 10% increase in rate having been made applicable,
the rate of fees applicable for the year 2019 will become
applicable in the year 2022. In this regard generally 3 types
of classification is being done like every year. Accordingly

the rates for permission are as under:

Charges Charges applicable for the year 2022
Upto 500 sq. ft. | Rs.870/- + GST as applicable

500 to 1000 Rs.1320/- + GST as applicable

sq. ft.

More than 1000 | Rs.1740/- + GST as applicable

sq. ft.

Earnest money for each Mandap will be upto Rs.3490/-.

As regards erection of Mandaps on private lands with
permission of the land owners without considering the
area, permission will be given by levying fees of Rs.740/- +

GST as applicable.

While giving permission to the idol makers and Mandaps
through Ward Offices the provisions of Circular
KR.MDG/418/JAN, dt. 12.05.2017 should be considered.

L3
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3
If for any reason the house or place of making idols of the
idol marker is affected by project, if the terms and
conditions of the above-referred circular are fulfilled, there
is no objection to giving permission for an equivalent area

at a new place as per prevalent rules.

If the old idol maker does not make application then if the
new idol maker is first on the principle of priority he will be
given permission. But no change will be made in size of

the place and total number of Mandaps.

If fresh application is received from the idol maker/for
Mandap it should be verified as per provisions of Divisional
Office Circular KR.MDF/OD/418/JAN, dt. 12.05.2017.
After receipt of no objection from local Police Station, Traffic
Police by considering provisions of the aforesaid circular
suitable action should be taken after approval from the
Parimandal Deputy Commissioner. For an idol maker
seeking permission for a private place it is necessary for
him to be a traditional idol maker and he can be given
permission in the city and at any one place from among the
two suburbs. While giving permission to idol makers most

A
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11.

4
of the times it is found that permissions are given for sale
of idols. Therefore precaution should be taken to ensure

that such repetition does not take place.

For erection of Mandaps the idol makers and Sarvajanik
Ganeshotsav Mandals should not do digging on the
roads/footpaths. Otherwise penal action will be taken as

per rules which may please be noted.

The said instructions will be applicable only during
Navratra and other festivals. For that purpose separate

circulars will not be issued.

In the present circumstances directions issued vide
KR.DMU/2020/CR.92/DisM-1, dated 1st March 2022 by
the Government of Maharashtra as regards Covid-19 will
be complied with. Also, if the Government issues other
directions upto Sarvajanik Ganeshotsav it will be complied

with.

As per guidelines of Central Pollution Control Board during
Sarvajanik Ganeshotsav as there is ban on POP idols it is
necessary to prepare idols with environment-friendly

RS T
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5
materials (shadu, paper etc.). Therefore, for smooth
arrival/immersion of idols height of the idol should be such

that its stability remains intact.

12. As mentioned in (Annexure-I) dt. 28.05.2020 and
(Annexure-I) dt. 28.02.2022 the idol makers should

comply with the guidelines of Central Pollution Control

Board dt. 1.05.2022 regarding ban on POP idols.

Enclosures - Two Annexures.

Sd/- 11.03.2022 Sd/- 14.03.2022

Deputy Commissioner (Pari. Two) Addl.Commissioner (Eastern Suburbs)

Sd/-21.03.2022

M.N.P. Commissioner
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Public Navratri Festival 2020
Guidelines
Maharashtra Government
home department
Government Circular No.- RLP-0920/P.C.156/Visha 1B
2nd Floor, Madam Kama Marg, Hutatma Rajguru Chowk, Mantralaya, Mumbai- 400 032.
Dated- 29th September, 2020.
Circular
Public Navratri Festival 2020 Guidelines

Considering the infectious situation arising out of Covid-19, it has been decided to celebrate this year's Navratri
Festival/Durga Puja/Dussehra in a simple manner. Accordingly the following guidelines are being issued
1. Mandals will be required to take reasonable prior permission from the Municipal Corporation/Local
Administration as per their policy for Public Navratri celebrations.
2. Considering the infectious situation caused by Covid-19 Mandaps of a limited nature should be erected in
accordance with the orders issued by the Courts and the policy of the Municipal Corporation and the respective

local administration regarding Mandaps.

3. As this year's Navratri festival is expected to be celebrated in a simple manner, the idols of the Goddess in the
household as well as in Public should be decorated accordingly.

4. The height of Goddess idol should be within 4 feet for Public Mandals and 2 feet for Domestic Goddess idol.

5. This year preferably metal/marble idols should be worshiped instead of traditional idols. In case of idol made of
Shadu(Clay)/Eco-friendly material, its immersion should preferably be done at home. If disposal at home is not
possible, coordination should be maintained with the local administration for disposal at an artificial disposal site.

6. Voluntary subscriptions/donations for Navratri festival should be accepted. It should be seen that display of
advertisement does not attract crowd. Also preference should be given to displaying advertisements with health
and social messages. Also awareness should be created about the campaign "My Family My Responsibility".

7. Garba, Dandiya and other cultural programs should not be organized. Instead priority should be given to
organizing health activities/camps (eg blood donation) and thereby prevent Corona, Malaria, Dengue etc. Public
awareness should be created about diseases and their preventive measures as well as hygiene.

8. While organizing aarti, bhajan, kirtan or other religious programs, care should be taken that there is no crowd
and rules and regulations regarding noise pollution should be followed.

9. Maximum arrangement should be made to provide facility of darshan of Goddess through online, cable network,
website and Facebook etc.

10. Adequate arrangements for disinfection and thermal screening should be made in the mandapams of the
goddess. For devotees who want to come and have darshan, special attention should be paid to observe physical
distance (physical distancing) and hygiene rules (mask, sanitizer etc.).
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11. Arrival and immersion processions of the goddess should not be taken out. In the traditional method of
immersion, the aarti performed at the immersion site should be done at home and stay at the immersion site for
minimum time. Children and senior citizens should avoid going to the dumping ground for safety reasons. The
immersion procession of all the household idols in the entire chawl/building should not be taken out together.
12. Artificial ponds should be constructed with the help of Municipalities, various boards, housing societies,
people's representatives, NGOs etc. Also, to avoid crowding of citizens, the local administration should arrange an
idol acceptance center according to the ward committee and maximum publicity should be given in this regard.

13. There should not be more than 5 workers present in the mandap at a time. Also it will be prohibited to arrange
food or drinks in pavilions.

14. If the premises of the domestic as well as the public Navaratra Utsava Mandal are in restricted areas on the date
of immersion, Idol immersion in public places is prohibited.

15. The Ravana Dahan program performed on Dasara day should be symbolic in nature following all the rules. Only

the minimum number of persons required for Ravana Dahana will be present at the venue. Audience should not be

called. Arrangements should be made to watch them live through social media like Facebook.

16. To prevent the spread of Covid-19 virus, it will be mandatory to comply with the rules prescribed by the

Government Relief and Rehabilitation, Health, Environment, Medical Education Department as well as the

concerned Municipalities, Police, Local Administration. Also, if any other instructions are published after this

circular and in the period between the actual commencement of the festival, they should also be followed.

The said government circular has been made available on the website www.maharashtra.gov.in of the Government

of Maharashtra and its reference number is 202009291340500529. This circular is being issued with digital

signature.

By order and in the name of the Governor of Maharashtra. Shirish Nagorao Mohod
Deputy Secretary, Home Department.

Copy forwarded for information and necessary action,

1. Hon. Secretary to the Governor,

2. Hon. Chairman, Maharashtra Legislative Council, Maharashtra Legislature Secretariat, Mumbai.

3. Hon. Chairman, Maharashtra Legislative Assembly, Maharashtra Legislature Secretariat, Mumbai.

4. Hon. Leader of Opposition, Legislative Council/Assembly, Maharashtra Legislative Secretariat, Mumbai.

5. Hon. Deputy Chairman, Maharashtra Legislative Council, Maharashtra Legislative Secretariat, Mumbai.

6. Hon. Vice President, Maharashtra Legislative Assembly, Maharashtra Legislature Secretariat, Mumbai.

7. All Honorable Members of Legislative Assembly, Legislative Council and Parliament, State of Maharashtra.

8. mother. Principal Secretary to the Chief Minister, Ministry, Mumbai.

9. Hon. Secretary to Hon'ble Deputy Chief Minister, Mantralaya, Mumbai.

10. All Hon. Private Secretary to Minister/Minister of State, Mantralaya, Mumbai. Page 2 of 3
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. All Hon. Mayor, Metropolitan Municipality

12. Hon. Senior Personal Assistant to Chief Secretary, Ministry, Mumbai.

13. All Additional Chief Secretaries/Principal Secretaries/Secretaries, Ministry, Mumbai.
14. Director General of Police Maharashtra State, Mumbai.

15. Principal Secretary, Legislative Secretariat, Vidhan Bhavan, Mumbai.

16. Secretary and Director General, Directorate of Information and Public Relations, State of Maharashtra, Mumbai.
17. All Commissioners, Municipalities

18. All Commissioners of Police

19. All Collectors

20. All Superintendents of Police

21. All Headmasters, Municipalities

22. Nivadnasti

Page 3 of 3



227

AT (&I AR), ST 79I,
HIGTH HIAT AT, FATH SIS Aldh, {IS goo 033,

ShHID- IRUGUI- 0§9/9.35. 988/fazm 9 fesiep- 2% S, 2029.
RIRCEES
e HIdSie TorRIeAd 2029 ARIGRID Gal

BITS- R I Igdaed] A= YRR TR Har 1 qui=n TuRIcd der geadi-
ATSRT HRUGT 1077 ST e 31T TAFH WIS ISYHT0] ARG 21 AT HRUYT Acl TSl i

9. QIS TURNCHIITS] 0RIHd Hewi+! AT oshT/T NS Y3 Il T FIRUITTAR
JAIr GAURGTI ©0] 313G RTB1c3.

2. DIIS-R &b Igdosedl FHIS IR faaR Bl AeMifosdT aua Aefad Wi+
TR HSUTETd IR0 Izl G 31 qAifed w@ourd Hey SHRUIT Irdd. AT ayrT
ORI ATET Yeaci TSR] HRUT YR 3R BRI dHd Aot qUadid Feiae
ERGIRIKIGKECEISIRRICHH

3. #NTorRITE AT Aresti~Td HS@idbRar 8 B d BRI TUIdIB Rl 2 Bl Haiad 4!,

g. 1 ¥l FTRIAT YRUTR® TR ST BRI 8T/ FHRER 3fal Jedrd qoid HR1d. Gl 2rgal/
TAERUR S FFI I IS 3Tl aR=T 8- $R1d. Ao a_l Rl 3y THeaTd
ARTH=aT HAA o I fadsi= HRuaTd Ird.

Y. ICHATHRAT 0T/ SURTT e Sear™y QTET WdhR BRIE]. SR <] Ja3 o Mol ATeh v

BIUR T8l 3T UEMd. T4 IR fAvgd g IMiioid da3T RIS el STl TR HRudN
Al SUATd I,

&. AIEpIId HRIBGANTS IR [T9gd Iuh+/RER (ST, IHRIGM) AN BRIV AT
SUIT ITd 30T —ATgR BIRIAT, ASRIT, ST 3. ITSTR M1 i FlcTaeTcieh SURT T weeed]
AT SIS HRUGTe ATl

©. ] PRUIIT 3Tehe) Level of Restrictions for Breaking the Chain dTed d@Ides! FRIFT Boedn
IRUFABITAR §aR MY HRA Iede. MR TURIHARRT BIvRie! Riefiedr aar JoR
SINE

¢. SR, Hord, fohc a1 o enfiies BrishH SR HRArT 74T BIVIR AT&! AT Serar =1dt. a9
&1 TGUUITIGHcie3 faHTe  AReE d BIChIRYUl YT HRUIT ITd.

Q. SNV S3MME GfAem TGS, Hada dcdd, dedse d hadd SARIGN TGS HO
QUITETE TR TR AT HRUGTd ITel.

0. VI HEUTHE FSIGHIBRUME! TH 23 BHIFITH! AT FIRAT HRUATT AT TI& A
T3 O ST Afahiardt 3TRN S favT (hTh e fswe=iin) a9 Wawodd 9 (@R,
AHICTISR 3E) UTavaTdhs 921N o5&l SUITd ATd.




3T URUF S HHIb: JIRUSUI- 0§39/9.55. 9gg/fazsmaa 228

q9. &1 A T IS FRIUDT HIevard IS TAd. [qor=aT URYIRS Yeadid fadoi e
BIURY STRAT BT o fIoi ¥l HHId HH1 d@ AfaTd. S o3 MM as ARSI
ST fARae T HIaRT H1evar I T,

Q. HeMufe!, fafdy deews, i dwen, e ufaMd, wHad dwen Q= e

93. PIfTS- 9% AT AWV WgHia IGUITATST IMHATAT A T YaG, ARIY, GATERT, TeHII
f3Tero7 fqWmT e AT HeTuTfesen, e, Terfies 2= I+l fafed dojedn Mo srdTe
PR FITHRS MBI, T T IRIFABAR I TI& U o BI0ATAT HEIT BTSN A

BTE! Il TS ST e Gxd1es JUTeHT BRI,

X I gRY=S HeRTS Q/AMAITAT www.maharashtra.gov.in 1 H P IRIBTARE] YA

PHRUYTT JATST IR ATAT Hichelih 0390§3R930¢3EBWR T 32, & URUAD f&oiice e

AT d B BTN Ud 3T=.

HeIRTSTd XTI UTe) g SICEIGSINCINICIE!

(HoTT WSHR)
I G4, T8 fqm.
I IR qAT SIS HRIAES! P,
HT. XTSI il Aferd
HT. AT, HERTS e gy, AeRTS; [AuHes afadray, 495,
H1. 37eTe, AERTS [GHTaHT, FeRTE; f[AarHise dfarsy, 4.
H1. SUFHICH, FERTSE 4o aRve, HeRTs fGeurHse Afearay, 4as.
1. SUTEGe, HERTSS fAgma41, HERTS; fqerTHees didray, 4as.
1. faRel vera, fagr uRve/erawr, e f[AgrHss Afiarsy, Jas.
4 T g aRye / o=y 9w / 998 9e HERTS I
¢. WA AeIArd qeT |iyd, HA10d, 495,
Q. HI. SYHAT ARSI |4, HATHY, {ds.
qo. AT, /AT / IS HAT AT WreT AiE, HATHY, 5.
99, |d AT, AEMUR, AER UTfo5anT
9. A1, Y& g Iid RIS W FEd, HATH, Hds.
93. 9 YR {&I Aiya/ ygr Aiega/ e, §3169, 4.
9%. I I¥T ABTH AT b, HERTS X19Y, 45,
9y, yerTe |9, urHes afiarsy, gmved, das.
9¢,. A g AERIATH B, A1l d STHYD, AR I, 45,
9. 4 T, TETTRUT 3BT
9¢. 99 RreeTiRrary
9. 4 JIeH I ST e
Q0. 9 Ui 3refterd
29. e JEATHRY, TRUT S HT
R. Frae-T=il.

G M L C W N 0

7S R Ul R


http://www.maharashtra.gov.in/

229

Maharashtra Government
Home Department,

Ministry (Main Building), 2nd Floor,
Madam Cama Marg, Hutatma Rajguru Chowk, Mumbai 400 032.

Number-RLP 0621/Pra.No. 144/Visha 1 B Date- June 29, 2021

Circular

Subject: Public Ganeshotsav 2021 Guidelines

Considering the infectious situation caused by Covid-19, it has been decided to celebrate this year's Ganeshotsav in a
simple manner. Accordingly, the following guidelines are being issued:-

1. For Public Ganeshotsav, Ganeshotsav Mandals will be required to take reasonable prior permission from the
Municipal/Local Administration as per their policy.

2. Considering the infectious situation arising out of Covid-19, Mandaps should be set up in a limited manner in
accordance with the policy of the Municipal Corporation and the concerned local administration regarding installation of
Mandaps. Since this year's Ganeshotsav is expected to be celebrated in a simple way, there should be no flamboyance
while decorating the Domestic as well as Public Ganesha.

3. The idol of Lord Ganesha should be within 4 feet for Public Ganesha and 2 feet for Domestic Ganesha.

4. This year, instead of the traditional Ganesha idol, metal/marble etc idols should be worshipped. If the idol is made of
Clay (Shadu) / Eco-friendly material, its immersion should preferably be done at home. If disposal at home is not
possible, disposal should be done at the nearest artificial disposal site.

5. Subscriptions/donations for the festival should be accepted if voluntary. It should be seen that the display of
advertisements does not attract crowds, and preference should be given to displaying advertisements with health and
social messages.

6. Instead of cultural events, priority should be given to organizing health activities/camps (eg blood donation) and
thereby prevent Corona, Malaria, Dengue etc. Public awareness should be created about diseases and their preventive
measures as well as hygiene.

7. Other restrictions will remain in place as per the circular issued from time to time regarding Level of Restrictions for
Breaking the Chain. No relaxation can be given on the occasion of Ganeshotsav.

8. While organizing aarti, bhajan, kirtan or other religious programs, care should be taken to avoid crowding. Also, rules
and regulations regarding noise pollution should be strictly followed.

9. Maximum arrangements should be made to provide the facility of darshan of Shri Ganesha through online, cable
network, website and Facebook etc.

10. Adequate arrangements for disinfection and thermal screening should be made in Ganapati Mandapams. For
devotees who want to come and have darshan, special attention should be paid to observe physical distance (physical
distancing) and hygiene rules (mask, sanitizer etc.).
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11. Arrival and immersion processions of Shri Ganesha should not be arranged. In the traditional manner, the aarti
performed at the immersion site should be done at home and stay at the immersion site for minimum time. Children
and senior citizens should avoid going to the immersion site for safety reasons. The immersion procession of all the
household Ganesha idols in the entire chawl/building should not be taken out together.

12. With the help of Municipalities, various mandals, housing societies, public representatives, voluntary organizations
etc., artificial ponds should be constructed for the immersion of Ganesha idol.

13. To prevent the spread of Covid-19 virus, it will be mandatory to comply with the rules prescribed by the Government
Relief and Rehabilitation, Health, Environment, Medical Education Department as well as the concerned Municipalities,
Police, Local Administration. Also, if any other instructions are published after this circular and in the period between
the commencement of the actual festival, they should also be followed.

The said government circular is also available on the website www.maharashtra.gov.in of the Government of
Maharashtra and its serial number is 202106291308364729. This circular is being issued by attesting with digital
signature.

By order and in the name of the Governor of Maharashtra (Sanjay Khedekar)
Deputy Secretary, Home Department.

Copy forwarded for information and necessary action,

. Hon. Secretary to the Governor

. Hon. Chairman, Maharashtra Legislative Council, Maharashtra Legislature Secretariat, Mumbai.

. Hon. Chairman, Maharashtra Legislative Assembly, Maharashtra Legislature Secretariat, Mumbai.

. Hon. Deputy Chairman, Maharashtra Legislative Council, Maharashtra Legislative Secretariat, Mumbai.
. Hon. Vice President, Maharashtra Legislative Assembly, Maharashtra Legislature Secretariat, Mumbai.
. Hon. Leader of Opposition, Legislative Council/Assembly, Maharashtra Legislature Secretariat, Mumbai.
. All Hon'ble Legislative Council / Member of Legislative Assembly / Member of Parliament Maharashtra State
. mother. Principal Secretary to the Chief Minister, Ministry, Mumbai.

. Hon. Secretary to Hon'ble Deputy Chief Minister, Mantralaya, Mumbai.

. Hon. Private Secretary to Minister / Minister of State, Mantralaya, Mumbai.

. All Hon. Mayor, Metropolitan Municipality

. Hon. Senior Personal Assistant to Chief Secretary, Ministry, Mumbai.

. All Additional Chief Secretaries/Principal Secretaries/Secretaries, Ministry, Mumbai.

. Director General of Police, Maharashtra State, Mumbai.

. Principal Secretary, Legislative Secretariat, Vidhan Bhavan, Mumbai.

. Secretary and Director General, Information and Public Relations, State of Maharashtra, Mumbai.

. All Commissioners, Municipal Corporations

. All Collectors

. All Commissioners of Police

. All Superintendents of Police

. All Headmasters, Municipalities

. Nivadnasti.
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